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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-1
(Brief summary of proceedings)

Monday, 19 February 2024 / 30 Magh 1945 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

Special Mention (Rule-280):
The following Members raised matters under Rule-280 with the permission of the
Chair.

1. Shri Bhupinder Singh Joon 7. Shri Ajay Dutt

2. Shri Vishesh Ravi 8.  Shri Virender Singh Kadian
3. Shri Madan Lal 9.  Shri Surender Kumar

4. Shri Mohinder Goyal 10. Shri Jai Bhagwan

5. Shri Abdul Rehman 11. Shri Somnath Bharti

6. Shri Ramvir Singh Bidhuri,

Hon’ble Leader of Opposition
(Shri  Saurabh Bharadwaj, Hon’ble
Minister of Water intervened)
Papers laid on the Table :
Shri Saurabh Bharadwaj, Hon’ble Minister laid copies of the following on the
Table of the House :-

(1)  Notification No. F. 11(1938)/DERC/2021-22/7263/1011 dated 01/08/2023
regarding Delhi Electricity Regulatory Commission (Forum for Redressal of
Grievances of the Consumers and Ombudsman) (Second Amendment)
Regulations, 2023 (Hindi and English Version).

(i)  Corrigendum No. F. 11(1938)/DERC/2021-22/7263/2199 dated 19/01/2024
regarding Delhi Electricity Regulatory Commission (Forum for Redressal of
Grievances of the Consumers and Ombudsman) (Second Amendment)
Regulations, 2023 (Hindi and English Version).

(iii))  Annual Report of Delhi Electricity Regulatory Commission (DERC) for the
year 2020-21 (Hindi & English Version).

Calling Attention (Rule-54) :

Shri Somnath Bharti, Hon’ble Member called the attention of the House towards
stopping of Delhi Government’s “One Time Settlement Scheme” of Water Bills by
the concerned Officers and made a brief statement.

Shri Rajender Pal Gautam, Hon’ble Member, with the leave of the House, moved
the following Resolution :

“Whereas residents of Delhi are suffering because of inflated water bills. There are
around 27 lacs water connections out of which around 10.6 lacs Customers have
pending arrears (Outstanding Bills). Most of these Consumers have stopped paying
these water bills to DJB because they believe that their bills do not reflect their
actual consumption of water. This problem has led to a situation where lacs of DJB
Consumers are not paying the bills and their successive bills are increasing on
account of late payment charges and interest.

Whereas this problem is partly due to water meter readers not checking meter
readings regularly, especially during COVID period.
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Wheres Delhi Jal Board, at its board meeting on 13.6.2023 has deliberated and
approved a ‘One-time settlement scheme’ formally named as “LPSC and Bill
Recasting Scheme 2023”7 that would recast water bills based on average of
minimum of 2 ‘OK’ water meter readings. This scheme would bring relief to people
of Delhi and unlock revenue for Delhi Jal Board.

Whereas this House fully supports this scheme and desires that it be implemented
Sforthwith.

Whereas despite written directions by UD Minister and Finance Minister, the
Principal Secretary (UD) and Principal Secretary (Finance) have refused to
implement this pro-public scheme.

Whereas the officers have privately expressed inability to implement it because they
have been threatened by “higher ups” that they would be suspended or arrested by
slapping false cases against them if they implemented this scheme.

Whereas it is shocking that the officers are openly and brazenly refusing to
implement written orders of the Ministers, thus creating a grave constitutional
CTISIS.

Whereas the House believes that the opposition party BJP, which exercises direct
control over the officers of Delhi government and also on Hon’ble LG, for narrow,
short term and illegitimate political gains, is threatening the officers to prevent the
popular government of Delhi from implementing such a hugely necessary and pro-
public scheme.

This House, while expressing its shock and dismay, requests Hon’ble LG to use his
good offices to get these officers implement this hugely pro-people scheme and to
suspend them, if the officers don’t implement it.”

The following Members also expressed their views :

1. Shri Rohit Kumar

2. Shri Mohinder Goyal

3. Shri Vishesh Ravi

4.  Shri Parlad Singh Sawhney

5. Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition

Shri Saurabh Bharadwaj, Hon’ble Minister of Urban Development also
expressed his views.

Shri Arvind Kejriwal, Hon’ble Chief Minister replied to the discussion.

The Resolution was put to vote and unanimously adopted by voice-vote.

The Chair adjourned the House upto 11.00 AM on Tuesday, 20 February
2024.

Raj Kumar
Secretary
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